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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION 10 OF 2023 

 
 

IN THE MATTER OF: 
 
PUJA KUMAR         …APPLICANT  
 

VERSUS 
  
ANSAL API & OTHERS            …RESPONDENT 
 
REPLY ON BEHALF OF THE MEMBER SECRETARY, SEIAA, UTTAR 
PRADESH ALONGWITH THE SUPPORTING AFFIDAVIT.  
 
MOST RESPECTFULLY SHOWETH 

 

That the answering Respondents deny each and every statement, contention, 

submission, allegation, and/or averment made by the Appellant in the complaint, 

which is contrary to or inconsistent with the present reply or the records of the 

case. It is categorically stated that all such statements, submissions, or averments 

made by the Appellant that are inconsistent with what is submitted in this reply 

are denied in totality, except those which are specifically and expressly admitted 

hereinafter. Furthermore, it is submitted that any omission to deny any of the 

averments made by the Appellant should not be construed as an admission on the 

part of the answering Respondents, and no adverse inference should be drawn 

from such omissions. 

 
1. That the Hon’ble National Green Tribunal has passed an Order dated 

18.12.2024 in the matter of Original Application No. 10/2023 Puja Kumar 

verus Ansal API & Others The Executive part of the order is as follows- 

 

“3. In view of the facts and circumstances, we consider presence of 
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State of U.P. through Principal Secretary, Environment and Forest, 

State Environment Impact Assessment Authority, Uttar Pradesh 

Uttar Pradesh 2 Pollution Control Board through Member 

Secretary and Ministry of Environment, Forest and Climate Change 

through Secretary to be essential for just and proper adjudication 

of the questions involved in the case and accordingly they are 

impleaded as Respondents No. 6 to 9. The Registry is directed to 

amend memo of parties accordingly.” 

 
 
PRELIMINARY SUBMISSIONS 
 

1. That Ministry of Environment and Forest, Govt. of India through its 

notification dated 14/09/2006 (as amended) has made it mandatory to 

obtain Prior Environmental Clearance prior to establishment or expansion 

of any such project or activity which is listed in the schedule of notification.  

  

Environmental clearance shall be required for: 

 
a) All new projects or activities listed in the Schedule to this 

notification. 

b) Expansion and modernization of existing projects or activities listed 

in the Schedule to this notification with addition of capacity beyond 

the limits specified for the concerned sector, that is, projects or 

activities which cross the threshold limits given in the Schedule, 

after expansion or modernization; 

c) Any change in product-mix in an existing manufacturing unit 

included in Schedule beyond the specified range. 

d) Objective of this process is to impose certain restrictions and 

prohibitions on new projects or activities, or on the expansion or 
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modernization of existing projects or activities based on their 

potential environmental impacts. 

 
2. That thee environmental clearance shall be taken from Central Government 

in the Ministry of Environment and Forests for matters falling under 

Category ‘A’ in the Schedule and at State level, the State Environment 

Impact Assessment Authority (SEIAA) for matters falling under Category 

‘B’ in the said Schedule, before any construction work, or preparation of 

land by the project management except for securing the land, is started on 

the project or activity. The State Environment Impact Assessment 

Authority (SEIAA) shall base its decision on the recommendations of a 

State level Expert Appraisal Committee (SEAC).  

 
3. That the SEIAA and SEAC, Uttar Pradesh have been constituted by 

Ministry of Environment and Forest & CC, Govt. of India vide notification 

bearing no. S.O 3338(E) dt. 16.10.2017 and subsequently reconstituted 

through notification bearing no. S.O. 2276(E) dated 11/06/2021 

 
4. That the Directorate of Environment, Govt. of U.P. has been declared to 

function as Secretariat to these statutory bodies i.e. SEIAA and SEAC by 

State Government. 

 
5. That the all such project proposals received to the SEIAA, UP for Prior 

Environmental Clearance are dealt according to the EIA Notification, 2006 

(as amended). 

 

REPLY ON MERITS 

 

1. That earlier, Environment Clearance was issued to M/s Ansal Properties & 

Infrastructure Limited from SEIAA, UP vide ref no. 

1323/Parya/SEAC/621/2011/TA (J) dated 09.06.2011. Concerned copy of 
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Environment Clearance letter dated 09.06.2011 is being filed herewith and 

marked as ANNEXURE 1.  

 
2. That it is pertinent to mention here that the an Application made by the 

Project Proponent, Binay Tiwari, Authorized Signatory, M/s Ansal 

Properties & Infrastructure Limited on 25.10.2023 regarding issuance of 

Hi-tech township, Sushant Golf City, Sultanpur Road, Lucknow, Uttar 

Pradesh by Ansal Properties & Infrastructure Limited. Vide 

SIA/UP/INFRA2/449008/2023 under 8(b) Building / Construction 

category of EIA notification 2006 (as amended). 

 

3. That the case was considered in 808th SEAC-2 Meeting dated 09.11.2023 

wherein, the committee directed the project proponent to submit the 

following information: 

 
1) PP/consultant shall submit the certified compliance report as per 

the EIA notification 2006 of previous Environmental Clearance 

issued by SEIAA.  

2) Chronology of the project as per discussion held in the committee 

meeting dated 09/11/2023 with project proponent/consultant.  

3) Details of the nearest Railway line and electric poles with 

distance, directions from the proposed site. 

4) EC statues of FSI projects in the township premises with complete 

details of individual projects. 

5) As per the presentation, the previous Environmental Clearance 

(EC) validity expired in 2018. PP/consultant shall submit 

construction status of the project after expiry of EC along with 

notarized affidavit. 

6) Notarized Affidavit regarding no litigation pending against the 

proposed project.  
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7) Status of Ground Water NOC for the existing township as well as 

for proposed project. 

8) PP/consultant shall revise Form-1 as per the proposed proposal 

and also provide the information of the name of consultant/project 

proponent in point no. 5 of Form-1.  

9) Revised Plan for parking along with electric vehicle charging 

facility in the premises. 

10) Revised layout plan of proposed project which indicate the 

location of STP, OWC, DG Set and other utilities to be indicated 

in layout plan with required area of each activity to be submitted 

11) The project proponent submit the revised working plan of 

plantation/green belt development showing type of plant species 

and their spacing in consultation with subject expert in the light 

of CPCB/Development Authority Guideline for Green belt 

development 

12) The PP/Consultant shall prepare action plan to ensure full 

exploitation of potential of rainwater harvesting for storage and 

recharging and also treated wastewater in order to reduce the 

withdrawal of fresh water and accordingly use the three sources 

of water supply namely stored rain water, treated wastewater and 

the fresh water and submit a revised water balance flow diagram 

in view of the above sources. 

13) The project proponent will prepare an action plan to ensure 

exploitation of maximum possible potential of solar energy 

generation in the proposed project area and prepare to use it 

instead of conventional electricity in order to reduce the Green 

House Gas Emission causing climate change 
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14) Revised Proposal for Sewage Treatment Plant (STP) and 

Municipal solid waste treatment for disposal and treatment 

specific to the proposed project. 

15) Provide the details of water requirement with supply source for 

construction of project. Submit the MoU/NOC of concerned 

authority for meeting the water requirement. 

16) Revised Corporate Environment Responsibility (CER) as per the 

MoEF & CC, Govt of India guidelines. 

17) Provide the Latest photographs of the project site along with date, 

time and geo coordinates and also demark the site with pillars. 

18) The project proponent shall plan for stormwater management 

drained with appropriate slope and length so that the flood water 

could get a passage to release in a short span of time. 

The matter will be discussed after submission of above 

information on prescribed portal.  

 

4. It is further submitted that subsequently, the case was considered in 

784thSEIAA Meeting dated 18.12.2023 wherein, SEIAA noted the 

comments of SEAC. 

 

5. That it is pertinent to mention here that the case was further considered in 

the 860th SEAC-2 Meeting 31.5.2024 wherein, SEAC observed that the 

project proponent submitted their request through online Parivesh Portal 

and the matter was listed in 860th SEAC-2 meeting dated 31.05.2024. The 

committee discussed the matter and recommended to issue the standard 

terms of reference prescribed by MoEF&CC, Govt. of India for the 

preparation of EIA report. The committee also stipulated additional TOR 

Points 

 
6. It is further submitted that subsequently, the case was considered in 823rd 
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SEIAA Meeting dated 24.6.2024 wherein, SEIAA noted that SEAC has 

recommended to grant standard terms of reference prescribed by 

MoEF&CC, Govt. of India for the preparation of EIA report along with 

additional TOR Points. But in MoM it has been inadvertently mentioned 

that Environmental Clearance is sought. SEIAA agreed with the 

recommendation of SEAC to issue the ToR to the title proposal for 

conducting EIA studies. SEIAA also added additional points to ToR. 

 
7. It is further submitted that SEIAA, vide letter No. 

18/Parya/SEIAA/8384/2023, dated 04.07.2024 issued Terms of Reference 

for the Proposed Project Hi-Tech Township, Sushant Golf City, Sultanpur 

Road, Lucknow, Uttar Pradesh by Ansal Properties & Infrastructure 

Limited under the provision of EIA Notification 2006. Concerned copy of 

ToR letter dated 04.07.2024 is being filed herewith and marked as 

ANNEXURE 2. 

 

8. That it is pertinent to mention here that the an Application made by the 

Project Proponent, Binay Tiwari, Authorized Signatory, M/s Ansal 

Properties & Infrastructure Limited on 27.11.2024 regarding Grant of  

Environment Clearance of Hi-tech township, Sushant Golf City, Sultanpur 

Road, Lucknow, Uttar Pradesh by Ansal Properties & Infrastructure 

Limited. Vide SIA/UP/INFRA2/508297/2024 under 8(b) Building / 

Construction category of EIA notification 2006 (as amended). 

 

9. That the chronologically the case was considered in 905th SEAC-2 Meeting 

dated 27.12.2024 wherein, the project proponent/consultant did not appear. 

The committee discussed and deliberated that the project file should be 

closed and be opened only after request from the project proponent. The 

file shall not be treated as pending at SEAC. The matter will be discussed 

only after submission of online requests on prescribed online portal. 
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10. That it is necessary to mention here that thereafter till date the project 

proponent/consultant did not appear, nor did they submit any request in 

this regard. 

                                                         
THROUGH 

                                                                                                                                                  

                                                                                           
Date: 01.04.2025 
Place: New Delhi 

PRIYANKA SWAMI 
ADVOCATE  

STANDING COUNSEL FOR  
SEIAA UTTAR PRADESH  

 F-13, JANGPURA, NEW DELHI 110014 
E-mail:advpriyankaswami@gmail.com 
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